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Whether Reporters of local papers may be allowed to see the Judgement? <
To be referred to the Reporter or not ? '

Whether their Lordships wish to see the fair copy of the Judgement7 L2
To be circulated to all . Benches of the Tribunal ?

JUDGEMENT

(Shri AV Haridasan, Judicial Member)
The applicants who ara Extra Departmental Agents in the

Posfal Department have filed this application challenging the

validity of Clause 1(ii) and B8 of the Circular of the DG, P&T

dated 21.4.1989 at Annexure-2 which provide that out of 50%
vacancies in the post of Postman allotted to the ED Agents, 25% .
would be filled by ED Agents who qualified the depaftmental test
én the basis of their seniority and 25% on the basis of . . merits
inbtha cﬁmpatitivé gxamination. Their case is téat as all the

ED Agents ar; members of one class, a distinction on the basis

of the mafit in the qualifying examination is not justified and
that the entiré‘vacancy should bs filled only by appeintment of the
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ED Ageqts on the basis of their seniority, subject to their being:

" qualified in the written examination. They have alsb prayed that
tha select list at Anﬁexure-&d to the extent it incluaes respondents
3 to 8 may be quashed.

2. ' The learned counsel for the respondents braought te our
notice the fact that the Recruitment Rules to the post of Postmaﬁ
and Mailguard have been notified on 6.7.1989 in the official Gazetts
of India and that aﬁcording to this Recruitment Ruylas, the method
of recruitment of Postman/Mailguard is 50% by'promotion of Group'D’
employeses and remaining 50% by ED égents,-zs% being filled by
appointment of ED Agents who qualified in the departmental test

on their gseniority and the remaining 25% by €0 Agaﬁts on the basis
of their merit in'the departmental examination. Itvisvfurthar
provided éhat unfilled vacancies in the deéartmantal quota,vshduld
be Pilled entirely by the ED Agents on the basis of their maritv

‘in the debartmental examination. The applicants in'the applica-
tion have at para-3 stated that in the matter of regruitment to

the post of Postman/Village Postman, Prom'émong ED Agents? the
_imstruction of the 0OG, P&T contaiqed in letter No.44-44/82

, _ (Annexurs-1I1I)
dated 7.4.1989 communicated by the PMG by letter dated 21‘4‘19894»V/
should govern the field. We find that in view of the fact that

have come into force after ' of Annexure-I11I
Recruitment Rules 2/, ¥he instructions/em.the subject, the recruit-

ment to the post of Postman/Village Postman/Mailguard have to

be made strictly in accordance with this Recruitment Rules alone.

according to the Recruitment Rules
Since /issued on 5.6,1989, the method of recruitment is as stated

that .
earlier we Pind/the applicants have no legitimate grievance to be
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reddressed. In case the applicants are aggriseved, they should

have challenged the constitutional validity of the Recruitment
Rules; Having-nof done'that, the applicants aré not entitled to
any relief in this applicétion. Hence the application is dismissed

as to costs.,

without any ord

/ o (Q"fmv

( AV HARIDASAN ) " ( NVUKRISHNAN )
JUDICIAL MEMBER | ADMUE. MEMBER
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